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Dr J.L. Sarkar, learned counsel for the
hndents it
submitted that Mr M.K. Mazumder is now
appo
the Railways. Dr Sarkar will surrender the
brief

time

respy is present in court. is

inted as the new Standing Counsel for

to the respondents. As such two weeks
was prayed in the matter.

List on 25.02.2011.

Madan Kué:hofurvedi)

Member (A)
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“E.P.No. 02 of 2011 (O.A. No. 311 of 200.7)

JROEY

17.03.2011 O.A. No 311 of 2007 was disposed of on
20.05.2009 with grom‘ of Ilberty 10 the Appllccn’rs
to prefer a represenfchon in this regard as

P considered ne_ce'ssc:ry' by them in accordance
with the rules and ordérs, within a period of two .
months. Thé' Respondents were asked to pass
order.on the representation of the Applicants

‘withir one month thereafter.

Mr. S.N. Tamuly, iecm‘ed counse'l for the
-Applicants  invited my aftention oh the

~ (s>
U_g,\\l‘-D -t representation made in conformity with the -
v ‘ .
,ﬂwx"‘“ & < m*")&] order of the bench. It was submitted by leamed
Mo i s ue counsel that the said representation was made
N“&}u“‘;( W tan #,L on 30™ July 2009 but so far no order has been
e : . -
é&r& - L": w A0 M received by the Applicant.
RV M\*w , '
el ' } e v In view of the above, issue nofice to the
2SP _Respondents retumable within four weeks. Mr.
M.K. Mazumdar, learned Rly. Standing counsel
present in cqud accepts notice on behalf of all
"rhe Respondents.
- " List on 19™ Apiil 2011.
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1.
Technicial Gr I

2. Shri Ganesh Bezbaruah,
Technician Gr I

3..  Shri Gauri Kanta Goswami, =

- 'Technician Gr [ |

4. Shri ﬁanoranjan Deka

5.  Shri Niranjan Deka,
Technician Gr [

6.  Shri Rgjendra Sonowal,
Motor Driver

7. Shri Dharjya Ram Nath,
Technician Gr T '

8.  Shri Krishna Pada Ishore,

o MWMGr i

S, Shri Saifuddin Ahmed,
Tochnician Gr 1

10.  Sri Ananta Kr. Bhattacharjee
MEG Gr 1l

11.  Sri Prabbhat Kalita
Technician Gr {

12.  Sri Indrajit Modhi
Tachxiip&an Grl

13.  SriBSubal Medhi
Tochnician Gr 1.

By Advooate Mr S.N, Tamuli.

GUWAHATI BENCH |

Execution Petition Ne.2 of 2011
{O.AN0.31172007) -

Date of Order: Thiz the 19" day of April 2011

‘The Hon'ble Mr Justice N.A. Britto, Judicial Member

The Honble Mr Ma.dén Kumar Chaturvedi, Admimstrative Membe

Shri Ganesh Chandra Boro,

-Versus-

... Patitioner:
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1.  Union of India, repreamtﬁd by the
Secretary to the Gownmmt of Imha, o
Ministry af Railways, . . -
Rail Bhawan, New De&h: -1 10901

2. The Chamnan Railway ] Board
- Rail Bhawan, New Delhl— !10001

3, The D:rac‘tnr Eﬂtabhﬂhmmt
‘ Raitway Board, .
Rasl Bhawan, New Delhx - 110001

'E;..

4, 'The General Manager (P)
N.F, Raﬂwag, Maligaon, Guwahati ~ 11.

5. 'The Dzmmonal Railway Manager {P}
N.F. Railway, Lumding Division
Lumding - 782 447.

6.  The Divisional Mechanical Enginear {Con)
' N.F. Raihkvay, Lumding Division
Lumding - 782 447,

7. ‘The Dwnmnai leway Mm:mgm'
R.E. leway. Rangia Divigion
Rangtq

&  The Divisional Finance Manager
NE. leway, Rangia Division
Rangla

LT

, | N | . e Raéxpondmta
By Advocate Mr M. K. Mazamder, Standing Counsel for ‘ '
Raitways. =

%.A. m‘rz*z:g;i {3), JUDICIAL MEMEER

Heard h&r 8.N. Tamuh lem'nad counsel for the paﬁﬁoﬁm

and Mr M.X, Mmumdel learned Stxmdmg Counsd for the Raﬂwayﬂ

2, 61.%.311;2007 was disposed of on 20.05.2009 by

| granhng hbartjr to the apphrants themm to prafer a representation and if

prei'arred the same was requn'ed to be dlsposed of by the respondents

within two manthg‘,- There is po __dlsputs that the applicants. did present
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representation “datad 30.07 2009 which according to the applicant was

recéivad by the cfﬁée on the samé. ’dé_? Haﬁm,. Mr M.K; Mazumdef

- submits and as can ba seen ﬁ'am the letter ﬂated 28.09.20140, p;oducad

a}tmgmth ’tha wrxttaa statament _filed, 1t appears that the same was

~m.t:sq‘:o}a,xc‘.aa:i-._‘_ AWithout going into that controversy, howes_;e:, My M.K.

Mazumder, learned Stanéfmg thitmel- for the Raitwﬁys now makes a

- statemient ﬁmt the saui reprasentatmn of the pmtmﬂers (apphcanta in

the OG.A)} datad 30. 07.2009 will be dﬂpomd of within a period of two

months fxom today ‘We ‘accapt tha said statement and dz.ract the

Raﬂwajm ie. raspnndeat No.4 to dispose of the mé rapreaentnhan of the
pebhmmm dated a0. 97 2009 on its own merits and pomtxwly withm a

period of two mnnt!n from today.

3. With the above direction this E.P. is disposed of.

i

( M. K CHATURVEDI) o { N.A. BRIFTO)
ADMM‘%TRATNE MEMBER. JUDICIAL MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.::
GUWAHATI BENCH :: GUWAHATI:

Amended Execution Petition No.2/2011

IN THE MATTER OF:

Shri Ganesh Chandra Boro & others
PETITIONERS
Vg~
Union of India & Ors.
RESPONDENTS
- AND -

IN THE MATTER OF:

Written Statement filed on behalf
of the respondent No. 4, 5, 6,

7 & 8.

WRITTEN STATEMENT

1. That the copy of the amended execution petition filed
by the pétitioner has been received by the Respondents
through the Railway Standing Counsel. The respondents have

gone through the same, understood the contents therecf.

2. That save and except that statements which are
specifically admitted herein below other statements made in
the amended execution petition are categorically denied and

the petitioner 1is put to the strictest proof thereof.

Q¥ J
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However, the answering respondents have confined their
replies to those paras/allegations in the petition, which
are found relevant for enabling the Hon’ble Tribunal to

take a proper decision on the matter.

3. , That with regard to the statements made in Para
i, 2 & 3 of the amended execution petition the deponent
does not admit anything contrary to the relevant records of

the case.

4. . That with regard to the statements made in Para 4
of the amended execution petition the deponent while
denying the contentions made thereiﬁ begsrto state that the
although the Hon’ble tribunal vide order dated 20.05?09
directed to submit representation within two months,
héwever the petitioner' did "not submit any such
representation withip 20.07.09 i.g. the cut ’of date of
submitting representation. The statement made by the
petitioner regarding submission of representation dated
30.07.09 is also not correct. After passing of the order
dated 20.05.09, the Deputy Director (MPP), Railway ‘Board
issued a communication dated 25.03.10 to the General
Manager/P, N.F. Railway, Méiigaon indicating that even
after lapse of time stipulatea by the Hon’ble Tribunal, no
representation was received by the concerned aqthorities.
By the aforesaid communication it was advised to check up
~all  receipt/dispatch points; field wunits 1like, SSE/C&W’s

office, etc. to establish veracity submission of any such
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representation. The Divisional Personal. Officer issued a
communication dated 28.09.10 to the SSE/C & W/PCH, Lumding
indicating that in spite of through check up in the EM
Cadre/LMG, Dispatch/Receipt/E/LMG and Legal Cell/LMG, no
representation submitted by the applicants in O.A.‘ No.
311/07 waé found.

Copies of communication dated 25.03.10

and 28.09.10 are annexed herewith and

marked as Annexure- R/1 and R/2.

5. That with regard to the statements made in Para 5 and
6 of the amended execution petition the depohent begs to
state that the respondents neither intended to delay or
deny consideration of the cases cf the petitioners.
However, inconvenience arose due to non receipt of any such
representation from the petitioner by the concerned
authorities. However, the petitioners are also well aware
of the aforesaid communication issued by the ‘railway
authorities. Since the respondents have now received the
representation dated 30.07.09 annexed in the instant
execution petition, therefore it 1is assured that the
grievance of the petitioners will be redressed as early as

possible.

In view of the aforesaid facts and
circumstances of the case, it is
therefore most respectfully prayed that

your Lordship  would graciously be
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pleased to grant two months time to the
respondents to consider the grievance
of the,petitioner and/or pass any such
further order/orders as Your Lordships

may deem fit and proper.

And for this act of kindness the respondents shall as

in duty bound ever pray. _ + v+ ... VERIFICATION
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VERIFICATION
r "
I, Sri M(;LAA éﬂ&vm\ {;ﬁmy , aged about
. years, Son of ala 0 act amr » o at
present working as /ﬁPa /,CUW\QQ,U\Q , N.F.

Railway, do hereby state thét T am convVersant with the
lacts of the case and have been authorized to verify and
sign the vérification which I do accordingly.
That the statements made in  paragraphs
Lo D 2, g i fud
are true to my knowlédge, those made in paragraphs

hring matters of records are true to my information derived

- there from and the grounds urged are as per legal advice

1 rests are my humble submission before the Hon’ble

Court. I have not suppressed any material fact.

. | o
And I sign this verification on this the rﬁ%a'y of

CLQ£~ %L}\AA AYY

ﬂqur ficrd
il Farsioicl 0

9o Tl txr grfs

8. F. Riv. ! Lamgine,



No.E(MPP)2009/6

General Mahager/? .

Northeast Frontier Railway
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> | | [}

: Sub: -

Windly . refer to
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The Hon'bie CAT/GHY has directed that applicants are allowed to
riod of 2 months and that the
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|
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Office of 1l
Divisional Railway P
Lumding, N. £. R

N. T, Ratlway’

No. ./ Court/ OA-311/2007 © Dated:- :8.092010

Tf)
he G55/ (, ”POH
Lumdmp, N F. Railway

- Sub:- OA-311/ 200" befoxe CAT Guwahati in the matter of Shri _szésl’i
| Chandra Boro & Others vs Union of Indxa & Others. ' :

Ref:- Dy-. Director (MPP), Railway Board, New Del
E MPP)”OD9/6/10 dated 25 03.20].0. ' '

v The Hon'ble Central Admxmstrauve Tribunal, Guwahatx Benc
vide order dated 20.05.2009 has divected that the applicants are allow
representations within a period of two.months.and thdt the res

- consider the same md communicate the dEC!SlOI\ within onelmonth the

It is seen that the period, of two months had already been la

\/ - B AT 2/ . COuRT

IMNIDTATT ACTION
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Guwaha aer

ed to give their

after ;, _
oé d and 11 has

wlrbndv been advised to the Railway | Board by N. F. Railway vide DRM(P)/ LMG's

letter even no dated 07.082009 that the applicants had not:
represendation 1o the concerned authorities.

But the Railway Board tluough above: referred letter advxsu:i lo make-a

thorough search for their represcntahon if any.

rubmntea any

' ~In pursuance of above, the representation has been. thorougrhl y-searc hed in.  the
EM Cadre/LMG, Dispatch/Receipt/E/LMG and Legal Cell/ LMG, but no su(,h

Tepresentation has been found till date.

 Now, you are therefore, advised to search at ycur offxce, if any representatlon

s submnted by Shri, Ganesh Chandra Boro, Technician/Gr-I & Others  (all are/ were
- working under SSE/C&WY/ POH/LMG), on or after 20.05.2009, and communicate

-the same to the Legal Cell/ LMG w1thm seven days from re(elpt of thm letter,

Your coopelanon is 5011c1ted ' o : 22

Dwm@nal Persq
" For Dl\nsi@ral Raily
Lumding, N.

(K. RB‘auE)

vitnel Officer |
vay Mamo"r. (P)
Flf(aﬂwm '

hi's letter no.

. Guwahati -

P ndents shall |

|
|
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GUWAHATI

Amended Execution Petition No 2/2010

1. ShrilGanesh Chandra Boro
Technician Gr I
2. Sri Ganesh Bezbaruah
Technician Gr III
3. Sri Gauri Kanta Goswami
Technician Gr II
4. Sri Mancranjan Deka
5. Sri Niranjan Talukdar
Technician Gr III
~
?ﬁ \\\\\ 6. Sri Rajendra Sonowal
'\\\\ . MotorlDriver
7. Sri Dharjya Ram Nath
Technician Gr III
8. Sri Krishna Pada Ishore
MWM Gr III

9. Sri Saifuddin Ahmed

, Jﬂ\ Technician Gr I
ﬁQ&ﬂ/Qp boy 10 Sri Ananta Kr. Bhattacharjee

a%y MWM Gr II
KHV .

11. 8Sri Prabhat Kalita

Technician Gr I
12 Sri Indrajit Medhi

Technician Gr II ~

adiagit Hodbn
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‘l ’ 10. Sri Subal Medhi

Technician Gr II

Petitioners

~-VERSUS-
1 Union Of India

Represented by the Secretary to
the Govt of India

Ministry of Railways
Rail Bhawan
New Delhi 110001

2. The Chariman, Railway Board
Rail Bhawan
New Delhi 110001

3. The Director Establishment
Railway Board
Rail Bhawan
New Delhi 110001

4. The General Manager (P)
N.F.Railway, Maligaion,
Guwahati 11.

5. The Divisional Railway Manager
(P),N.F.Railway, Lumding
Division

Lumding 782447

6. The Divisional Mechanical
Engineer (Con)
N.F.Railway, Lumding Division
A

N
Lumding 782447

7. The Divisional Railway Manager
N.F.Railway, Rangia Division

Rangia

Gedenjt Moty
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8. The Divisional Finance Manager
N.F.Railway, Rangia Division
Rangia

Respondents

IN THE MATTER OF:

An application under section 27 of
the Administrative Tribunals Act 1985
praying for the execution of the
order dated 20 day of May 2009
passed by this Hon’ble Tribunal in
O.A.No 311/2007 { Shri Ganesh Chandra
Boro & Others v. Union Of India &
Others)

AND

IN THE MATTER OF:

0.A.No 311/2007

Shri Ganesh Chandra Boro & Others

Applicant
-Versus-
Union of India & Others
Respondents

AND

IN THE MATTER OF:

Order dated 20" day of May 2009
passed by this Hon’ble Tribunal in
O.A.No 311/2007 ( Shri Ganesh Chandra
Boro & Others v. Union Of India &
Others) directing the respondents to
consider the representation to be

filed by the applicants in accordance

Gadreasit Madkn
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with the rules and orders within the
2 period of one month from the date of

N submissicon of the same.

That the humble petitioners above

named

MOST RESPECTFULLY SHEWETH:

1.BRIEF FACT OF THE CASE:

That- the petitioners (Applicants in the 0.A.) were
initially appointed as Fireman in the fire wing of the
Railway Protection Force (RPF in short) on different
dates. But subSequéntly due to closure of the fire wing
of the RPF  they were temporarily accommodated in
Permanent Over Hauling (PHO in short)Depot of
N.F.Railway at - Lumding under Lumding Division by
creating ébme supernumerary posts. It is worth while to
mention here that as per the policy decision'taken by
the Rallway Board the persons declared surplus in the

Fire Wing of the RPF are to be adjusted against “Live”

Posts as far as possible.

Subseqﬁently though there were vacancies and the
petitioners submitted their option for permanent
absorption in Ministerial Cadre, mainly in the newly
formed Rangia Division the Respondent Authorities took
not step for their absorption. The petifioners were

forced to, work against the supernumerary posts so

treated. Later on the petitioners came to know that the

Divisional Mechanical Engineer (Con), Lumding,

N.F.Railway while forwarding the option forms of the
petitioners has commented  that if the cases of the
petitioners are considered fof permanent aksorption
against the vacancies of the Ministerial cadfe POH
Lumding will adversely suffer. Petitioners have reasons

to believe that only due to this comment of the

it o

N7



Divisional Mechanical Engineer their cases for

absorption were not given effect.

That the petitioners being aggrieved approached this
Hon’ble Tribunal as applicants by filing O.A.No
311/2007 (Shri Ganesh Chandra Boro & Others v. Union of
India & Others). The petitioner as applicants in the
above mentioned 0.A.  prayed for the following

directions:

a. That the view given by the Divisional Mechanical
Engineer (CM), N.F. Railway, Lumding while
forwarding the applicants option papers vide his
Memo No G/59/Staff/POH dated 28.01.2005 ti the Sr.
Divisional Mechanical Engineer, ICc, N.F.Railway,
vLumding which created the entire process stand
still be declared illegal and bad in law and the
same be either set aside and quashed or declared

non est.

b. That the respondents authorities be directed not
to put any barrier in their permanent absorption
against any vacant substantive and live posts in
as much as stop gap arrangement, more particularly
in respect of their options for permanent
absorption against the existing vacancies of the

ministerial posts at the disposal of the

Divisional, Financial Manager, N.F.Railway,
Rangia.

C. That the Respondents authorities be directed to
process expeditiously the options of the

applicants before the notified existing vacancies
of the ministerial posts laying in upcoming Rangia
Railway Divisicon are filled by any other mode of

process.
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That the Hon’ble Tribunal by an order dated 20™ day of |
May 2009 was pleased'to dispose of the above O.A. with

the following direction:

“w .. It is seen that the applicants have also
prayed for anyv'other relief deem fit by the
Tribunal. Learned <counsel  for the applicahts
submits at this stage that thé Respondents should
consider their future in service and if théy make
any request on the lines of the officials who Qere
'adjusted as per Annexure - 7 for transfer subject.
to relevant conditions then their cases should also
be consideréd. Learned counsel for the Respondents
submits  that they would consider their .
representation, if any 1in the normal course. We
therefore, dispose of this application by leaving
it  open to the applicants  to prefer a
representation in this regard as considered
necessary by them in accordance with the rules and
order within a period of two months. The
respeondents shall consider the same and communicate
the decision taken to the applicants within one

month thereafter. No costs.”

A copy of the order dated 20.05.2009
passed by this Hon’ble Tribunal is
annexed herewith and marked as

Annexure 1.

That  the petitioners (applicants in the O.A.)
thereaftér submitted an application dated 30.07.09 to
the General Manager (Personnel) through proper channel
and the same was received by the office of the
DME/C&W/LMG on the same day i.é. on 30.07.09. in the
aforesaid representation dated 30.07.09 prayed for
their transfer and permaﬁent absorption’ in Rangia

Division or any other division.

Sndiayt focbn
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A copy of the representation dated
30.07.09 1is annexed herewith and

marked as Annexure 2.

That tough the petitioners (applicants in the O0.A.)
submitted their application/representation in time as
per the direction of the Hon’ble Tribunal but the
respondents have not disposed of the same till date.
Applicants have not received any commuﬁication in this
regard till date. It is further stated that as per the
information available with the petitioners (applicants
. in the O0.A.) the respondents’ have not preferred any
appeal against the aforesaid order till date and as
such the aforesaid order of the tribunal has attained

finality.

That the respondents ought to have complied with the
aforesaid order of this Hon’ble Tribunal within the
time frame prescribed by the Hon’ble Tribunal. But
instead of complying with the same they kept the matter
pending till date. The petitioners were wunder the
bonafide belief that the respondents will comply with
the order dated 20.05.09. as per the rules. But though
more than one year has passed respondents have not
complied with the same. Finding no otﬁer alternative
left the petitioners files this petition praying for a
direction to the respondents to implement/comply with
the direction of this Hon’ble Tribunal in 1letter and

sprit.

That this petition is filed bonafide and in the

interest of justice.

Under the circumstances explained
above the petitioners humbly pray
before this Hon’ble Tribunal that
This Hon’ble Tribunal will Dbe

pleased to direct the respondents

\&hAuﬂQXk Mool 4y
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to comply with the order dated
20.05.09 passed by this Hon'’ble
Tribunal in O.A.No 311/2007 (Shri
Ganesh Chandra Boro & Others wv.
Union Of India & Others) in its
letter and sprit and/or pass any
other order/orders as this Hon’ble

Tribunal deem fit and proper.

AND for this the petitioner shall ever pray.

Gl fethy ©



i PR
P SV ST Y 1
™ e !J,‘f‘p. ] . v ,-n-«
.-

Qﬁﬁﬁiﬁﬂ%vnﬁtﬂgwﬁi

:-". [ |
SIS e

REE B

.
A AT

. 15;;*':;‘:% h”',‘,‘_.riycf R ‘l

-

VERIFICATION

I, Shri ﬂméwqgt‘f“‘\zﬁ"\\ o

presently working as the Technician Gr-I SSE/POH/Lumding,

.., aged about 41 vyears,

N.F.Railway that I am the petitioner No 12 in this execution
petition and as such I am fully conversant with the facts
“and circumstances of the case and is competent to sign this
verification and I have been authorised by the other
petitioners to sign this verification on their behalf.
Accordingly I do hereby verify that the statements made in
Paras 1 to 7 of this petition are true to my knowledge, and

I have not suppressed any material facts.

~And I sign this verification on this g th day
of . Meach. R9)N... .at Guwahati.

Fedat bty



TTTEE L AMNEXUREL A, |

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No. 311/2007.
Date of Order : This the 20th Day of May, 200@.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR N. D. DAYAL, ADMINISTRATIVE MEMBER

1. Shri Ganesh Chandra Boro e |
Technictan Gr. I Central £ ot S TR}
" R )

Shri Ganesh Bazbaruah, aﬁ?m WG TRy
Technician Gr.III ) :
Shri Gauri Kanta Goswami
Technician Gr.I1
4. Shri Manoranjan Deka, S
3. Shri Narianjan Talukdar . - i e ek ‘

Technician Gr.IIT A "’:’iﬁg e y

6.  ShriRajendra Sonowal , - T

‘ Motor Driver '
7. Shri Dharjya Ram Nath

Techmnician Gr.III ,
8. Shri Krishna Pada Ishore, MWM Gr.IIT
9. Shri saifuddin Ahmed
Technician Gr.I
Shri Ananta Kr. Bhattacharjee
MWM Gr.IL
Shri Prabhat Kalita
Technician Gr.I
Shri Indrajit Medhi
Technician Gr.I1
Shri Subal Medhi
Technician Gr.Il

o

[ofe]
" "
Caedd
h %Y

...... ...Applicants

All the applicants are working in the office of the
SSE/C&W/POH/Lumding, N.F.Railway,
Dist..Nagaon, Assam

Pin 782447.

By Advocate Mr B.S.Basumatary

-‘Versus-

1. Union of India

represented by the Secretary to the
Govt. of India, Ministry of Railways,
Rail Bhawan, New Delhi-110001.

2. The Chairman, Railway Board.
" Rail Bhawan, New Delhi-110001.

7
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The E‘i;-«x:for Establishment,
Railwav Board, Rail Bhawan.
New 1:1hi-110001.

The General Manager (Personnel)
N I Raoilway, Maligaon.,
Guw ahati-781011.

“The Divisional Railway Manager (Personnel) -

N.F.Railway, Lumding Division.,
Lumding-782447.

The Divisional Mechanical Engineer (Con)
N.F Railway. Lumding-782447.

The Divisional Railway Manager,
N F Railway, Rangia Division,
Rangia-781354.

The Nivisional Finance Manager,
NLF Railway, Rangia Division,
Rangia-781354. cevveer.nRespondents

By Advocat: Miss Bharati Devi.

ORDER(ORAL)

N.D.DAYAL (MEMBER-A)

Mr B.S.Basumatary, learned counsel for the applicant has taken

us through the documents annexed to the O.A and contended that the

applicants who were initially surplus personnel, though absorbed

against live posts’ as per memo dated 28.4.1999 (Annexure-3) have

been suffering for want of adequate future prospects both in terms of

pay scales in hierarchy as well as in the absence of promotional

avenues. As such even though they may not have been eligible in terms

»f Circular at Annexure-4, some of those who are working with them

have Leen granted transfer with bottom seniority under Katihar

Division as per Anmexure-7. But the applicants are continuing in their

original jobs with no future career prospects.

/
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Miss B. Devi, learned counsel for the Respondents s-ublmﬂts;ziﬁagg’
T
applicants have been enjoying promotional benefits of higher pay scale
from time to time and the relief claimed by them in this O.A is }iot
justified because they were not surplus but have already been absorbed
in “live posts™.
o It is seen that the applicants have also prayed for any other relief
deemed 0t by the Tribunal. Learned counsel for the appl.icéhts submits |
at this stage that the Respondents should consider their future in
| service and if they m;ke any request on the lines of the officials who
’)5‘- dmingg, were adjusted as per Annexure'7 for transfer subject to relevant
conditions, then their cases should also be considered. Learned counsel

for the Respondents submits that they would consider their

representation. if any, in the normal course. We, therefore, dispose of \

this application by leaving it open to the applicants to prefer a
representation in this regard as considered mecessary by them in
accordance with the rules and ordert within a period of two months.

The respondents shall consider the same and communicate the decision

taken to the applicants within one month thereafter. No costs.

i A 1 g e P g P RS 1 T RS ks ot 5 ) i

Sd/ V1ce ~Chairman
Sd/-Member{a)

R v o S SUN

opie of Apph y (o 1\, 7 LT

Erats on owhich . o B roriy :3_@:1.‘1.4.?::(..! 2
ate ou Wi e et e 2 g e
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TYPED COPY OF ANNEXURE = 2

To,
The General Manager (Personnel),
N.F. Railway, Maligaon,
Guwaha ti-781011

( Through proper Channel )
Subj Representation Divisional transfer in any trade/
cadre with bottom seniority basis commensursgte
with academic qualification armd other qualifications,

Name of the Division opted to be transferred ;- RNY /HQ/
MLG /APD s/ TSK

Ref; Order dated 20.05.2009 passed by the Central
Administrat.ve Tribunal, Guwahati Bench Guwghati
in O3.A. No. 311/2007. ( Shri Ganesh Chandra Boro
& 12 otherg-Vs-The Union of India & others ),

Sir,

Bith reference to the above gubject, I have the
honour to state the following for favour of your kind
concideration ard passing appropriate others as directed
by the .lon'ble Central Administmative Tribunal, Guwahati
bench, Guwahati in O,A. No. 311/2007. ( Shri Ganesh
Chandra boro & 12 others~Vs-The Union of India & othex;s)°

A copy of the apresaid order
dated 20,05.,2009 is annexed
here with marked as ANNEXURE-1
hereto.

That it is pertinent to mention here that I along
with twelve other similarly situated persons working in
the P,O.H. /Lumding, N,F. Railway after having been
declared surplus from the fime Wing of R.P.F. being
highly aggrieved on non consideration of their represe-
ntations for permanent absorbment in ministerial cadre

Contdo.--o-o.2
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¢n the bottom seniority basis on'tﬁi>basis ¢f option
invited by the General Manager, N.F. Railway, Maligaon
Guwahati for posting in the departments of Rangia
Division vide his letter No. E/Misc/217(0) Pt. Xi Dated
07/10.01.2005.

A copy of the apres aid letter

~dated 07/10.01.2005. is annexed
herewith and masked as ANNEXURE
=2 hereof.

That the Hon'ble Central Administrative Tribunal
Guwahati Bench, taking up the matter for hearing zemxidr
consider all aspect of the matter heard, learned coun-
sels at both the parties at length. Thereafter the
aforesaid Central Ad.._nistrative Tribunal was pleased
to dispose of the matter with the direction that the
Hon'ble Tribunal left open to the applicants to prefer
@ representation in this regard as considered necessary
by them in accordance with the rules & orders within g
period of two months, The respondents shail consider
the same & communicate the decision tim taken to the
applicants within one month thereafter, It is pertinent
to mention herek that the Hon'ble Tribunal on the basisg
of submission made hy the counsel of the Railway obser-
bed that the consideration of the representation of the
applicants by the Railway shall be taken on the basis
of letter dated 25/04/2007 bearing, its E/283/1/L)/PPH
lssued by Mr. P.K. Das, APO/PC/LMG for Divisional Rail-
way Maniger(P) N.F. Railway, Mumding( Annexure-~7 to the
O.R No. 311/2007) in respect of transfer from LMG POH
te ROH/INJF or in any Department at NJP under Katihar
Divisgion of N.F. Railway of Shri Monojit Pal, Shri
Tarun Sur, Shri Kinoo Panna & Shri Sonam Lama.

A copy of the aforesaid letter
dated 25/0L/2007 is annexed here
with a maked asg Annexure-3 herecto,

L§'// / ;:i:: Contd. o0 03
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That it is further stated here that we the applic-
ants in the aforesaid original application had passed
ASLC Examinftion and some had passed HS Course and
acquire Diploma/Certificate in Basic Computer Training
course and as such they are illigible to be regularised
even in the ministerial cadre commensurate with their
academic qualification as well as other valifications.
be it also stated that they have no Objection to accept
the bottom seniority while adjusting them regularising
their services in the concerned cadre giving them sgimilar
arc equal opportunity to prosper in their service career
like other similar incumbents of the dept,

Under the backdrop and narrated above facts &
circumstances it is most respectfully prayed that your
Honour would graciously be pleased to consider this
representation and would be pleased to pass appropriate
orders transferring me from LMG POH to either Rangia
Railway Division or other Railway Division absorbing
in available vacancies of the Ministerial cadre on the
basls of vottos senioority as has been done in the case
Oof other incumbents more particularly mentioned in the
alforesaic letter dated 24/04/ 2007 Annexure 7 of O, A.

No. 311/07) commensurate with academic and other quali-
fication as directed by the Hon'ble Central Admini strative
Tribunal Guwahati Bench, Guwahati vide aforesaid order
dated 20/05/2009 (Annexure-1 to this representation),
perhaps it will not be out of pPlace tc mention here

that havine them put in LMG POH after declaration of
surplus from ths fire wing, RPF I have been immensely
siiffer:re from mental agony owing to serious di scriming--
tion caused to me by not giving any incentive and pro-
motional scope like the incumbents working in workshop

in Dibrugarh, It appears that 1 have been ....
signed out in respect of rendering economic, promonation
beaifit wrich ig great injustice.

>
Ay //// 3°
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I therefore most humbly & respectfully pray tc
ur to look into the grievances mentioned above
may be pleased to Pass appropriate redressal othar
in accordance with the order dgted 28/05/2007 passed

by the Hon'ble Central Administrative Tribunal Guwahati
Bench, iiwghati.

your hon
and

For this actof kKirdness I shall even remain
grateful to you,

Yours faithfully,

Rk CERFIFED YO 1° TRUE 0Py
N
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The General Manager (Personnel),

"
)
!

45 N.E. Ratlway,Maligaon, "3:*;\1(. Lo T
Ouw.hatt 781011

]

{ Through proper channet ) i

sub: Representation Divisional transfer in any
trade/cadre with bottomn seniority basis commensurate with

~

2 e
v o0

academic qualification and other qualifications.

Name of the Division opted to be transferred:- RA/}'/H 49-/”"-47/'41’95/ T3K ¥

Ret: Order dated 20.05.2009 passed by the Central Administrative
Tribunal, Guwahati Bench Guwahati in 0.A.N0.311/2007.{Shri
Ganesh Chandra Boro & 12 others-Vs-The Union of India &

others)
Sir,

With reterence to the above subject, | have the honour to state
the foilowing tor lavour of your kind concideration and passing
appropriate orders as directed by the Hon’ble Central

- Administrative Tribunal, Guwahati Bench, Guwahati in
0.A.N0.311/2007.(Shri Ganesh Chandra Boro & 12 others-Vs-The
Union ot India & others).
A copy of the apresaid
‘ order dated 20.05.2009
:'\.L is annexed here with
marked as ANNEXURE - |
“ hereto.
- 5H‘LL "
/i ;L“ mz? J{(‘ contcf. 2
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Thatitis pertinent to mention here that | aleng-with twelve
other similarly situated persons waorking in the POH/Lumding, N.F.
Railway after having been declared surplus from the Fire Wing of
R.P.F being highly aggrieved on non consideration and non
consideration of their representations for permanent absorbment in
ministerial cadre on the bottom seniority basis on the basis of
option invited by the General Manager, N.F. Railway, Maligaon
Guwahati for posting in the departments of Rangia Division vide his
letter No. E/Misc/217(0)pt.xi Dated 07/10.01.2005.

' A copy of the apres aid
letter dated 07/10.01.2005.
is annexed herewith and
masked as ANNEXURE-2
hereof.

That the Hon’ble Central Administrative Tribunal Guwahati
Bench, taking up the matter for hearing consider all aspect of the
matter heard, learned counsels at both the parties at length. Thereafter
the aforesaid Central Administrative Tribunal was pleased to dispose of
the matter with the direction that the Hon’ble Tribunal left open to the
applicants to prefer a representation in this regard as considered
necessary by them in accordance with the rules & orders within a
period of two months. The resporidents shall consider the same &
communicate the decision taken to the applicants within one month
thereafter. It is pertinent to mention here that the Hon’ble Tribunal on
the basis of submission made by the counsel of the Railway observed
that the consideration of the representation of the applicants by the

Contd.3
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Railway shall be taken on the basis of letter dated 25/04/2007 bearing,
its £/283/1/LM/POH issued by Mr. P.K. Das, APQ/PC/LMG for Divisional
Railway Manager (P) N.F. Railway, Lumding (Annexure-7 to the O.A. No.
311/2007) in respect of transfer from LMG PCH to ROH/NIJP or in any
Department at NJP under Katihar Division of N.F. Railway of Shri
Monojit Pal, Shri Tarun Sur, Shri Kinoo Panna & Shri Sonam Lama.

A copy of the aforesaid letter
dated 25/04/2007 is annexed
here with a maked as
Annexure -3 hereto.

That it is further stated here that we the applicants in the aforesaid
origina! application had passed ASLC Examination and some had passed
HS course and acquire Diploma/Certificate in Basic Computer Training
course and as such they are illigible to be reguiarised even in the
ministerial cadre commensurate with their academic qualification as
well as other qualifications. Be it also stated that they have no
objection to accept the bottom seniority while adjusting them
regularising their services in the concerned cadre giving them similar
and equal opportunity to prosper in their service career like other
similar incumbents of the dept.

Under the backdrop and narrated above facts &
arcumstances it is most respectfully prayed that your Honour would
graciously be pleased Lo consider this representation and would be
pleased to pass appropriate orders transferring me from LMG POH to
either Rangia Railway Division or other Railway Division absorbing in
available vacancies of the Ministerial Cadre on the basis of bottom
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Shri Ganesh Chandra Boro & Others

Petitioners

~VERSUS-

"Union Of India & Others

Respondents

IN THE MATTER OF:

An application under section 27 of

"the Administrative Tribunals Act 1985

praying for the execution of the
order dated 20 day of May 2009
passed by this Hon’ble Tribunal in
O.A.No 311/2007 ( Shri Ganesh Chandra
Bero & Others v. Union Of India &
Others)

.AND

IN THE MATTER OF:

O.A.No 311/2007

Shri Ganesh Chandra Boro & Others

Applicant
—Versﬁs-
Union of India & Others
'Respbndents

AND

'IN THE MATTER OF:
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"g Guwahati Bench
Order dated 24™° Qf—Mey~—2009

passed by this Hon’ble Tribunal in
O.A.No 311/2007 ( Shri Ganesh Chandra
Boro & Others v. Union Of India &
Others) directing the respondents to
consider the representation to be
filed by the applicants in accordance
with the rules and orders within the
period of one month from the date of

submission of the same.

That the humble petitioners above

named
MOST RESPECTFULLY SHEWETH:

1.BRIEF FACT OF THE CASE:

That the petitioners (Applicants in the O0.A.) were
initially appointed as Fireman in the fire wing of the
Railway Protection Force (RPF in short) on different
dates. But subsequently due to closure of the fire wing
of the RPF they were temporarily accommodated in
Permanent Over Hauling (PHO in short) Depot of
N.F.Railway at Lumding wunder Lumding Division by
Creating some supernumerary posts. It is worth while to
mention here that as per the policy decision taken by
the Railway Board the persons declared surplus in the
Fire Wing of the RPF are to be'adjusted against “Live”

Posts as far as possible.

Subsequently though there were vacancies and the
petitioners submitted their option for permanent
abscorption in Ministerial Cadre, mainly in the newly
formed Rangia Division the Respondent Authorities took
not step for their absorption. The petitioners were
forced to work against the supernumerary posﬁs' SO =

created. Later on the petitioners came to know that the

Ci;ovv@pyt\ C/ N 1B oasey
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Diﬁisignal Mechanical
N;F.Railway' while forwarding the option forms of the
petitioners has commented that if the fcasesl of the
petiticners 'are considered for‘;permanent absorption
against the vacancies of the Ministerial cadre POH
Lumding will adversely suffer. Petitioners have reasons

to believe that only  due to this comment of the

- Divisional Mechanical Engineer their cases for

absorption were not given effect.

That the pétitioners being aggrieved approached this

Hon’ble  Tribunal as applicants by filing 0O.A.No
- 311/2007 (Shri Ganesh Chandra Boro & Others v. Union of

India & Others). The petitioner as applicants in the
above mentioned 0.A. prayed for the following
directions:

a. That the view given by the Divisional Mechanical

Engineer (CM), N.F. Railway, Lumding while
forwarding the applicants option papers Vidé his
Memo No G/59/Staff/POH dated 28.01.2005 ti the Sr.
Divisional Mechanical Engineer, IC, N.F.Railway,
Lumdiﬁg which created' the entiié ‘prQCess_“étand
still:be-déclared-illegal and bad in law and the
éamé be either set aside and quashed‘or declared

non est.

b. That the respondents authorities be directed not

to put any barrier in their permanent absorption
against any'vaCant~substantiVe and live poéts_in
"as muqh"és stop gap arrangement, more particularly

in respect of their options for permaneht

5337vnﬁ%rb\ CV${-¥36C?ZDl

absorption against the existing vacancies of the

ministerial posts at the disposal of - .the

el

Rangia.

et

Divisional, Financial Manager, - N.F.Railway,
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That the Respondents authorit' e dlrected' to
process expeditiously the = options of the

applicants-before the notified existing vacancies

- of the mlnlsterlal posts laylng in- upcomlng Rangla

"Rallway Division are fllled by any other mode of

process.

That the Hon’ble Tribunal by an order dated 20°% day of

May 2009 was pleased to dispose of the above 0.A. with

the following direction:.

A ;r.Iti'isl'seen that the appiicantsl-have “also

prayed for any other relief -deem fit by the
Tribunal. Learned counsel: for the applicants
submits at this stage that the Respondents should
consider their future in service and if they make

any request on the lines of the off1c1als who were

".fadjusted as per Annexure - 7 for transfer subject

2to relevant condltlons then thelr cases should also

be considered. Learned counsel for the Respondentsl

submits that = they  would consider ~'their
representation, if any . in the normal course. We

therefore, dlspose of this appllcatlon by leav1ng

it; open_i.to' the appllcants - t - prefer - a

'representatlon - in  this regard' ‘as considered’

necessary by them in accordance with the rules and
order within a period - of - two. months.. The
respondents shall consider the same and . communicate

the decision taken to the applicants within one

~month thereafter. No costs.”

That

"A copy of the order dated 20.05.2009

passed by this Hon'ble Tribunal  is

annexed herewith and marked as

~

Annexure 1.

L e

the petitioners (applicants.f‘in the. 0.A.)

L

‘thereafter submitted an applicatton"dated 305Q7;09 to -



the General Manager (Personnel) ; per chahnel
and the same was received by the office of the
DME/C&W/LMG on the same day i.e. on 30.07.09. in the
aforesaid representation dated 30.07.09 prayed' for
their transfer and permanent absorption in Rangia

Division or any other division.

A copy of the representation ‘dated
30.07.09 is annexed herewith and

marked as Annexure 2.

That tough the petitioners (applicants in the 0.A.)

submitted their application/representatioh in time as
per the direction of the Hon’ble Tribunal but the
respondents have not disposed of the same till date.
Appliéants have not received any communication in this
regard till date..It is further stated that as per the
information‘available with the petitioners (applicants
in the 0.A.) the respondents have not preferred any
appeal against the aforesaid order till date and as
such the aforesaid order of the‘tribunal has attained

finality.

That the respondents ought to .have complied with the
aforesaid order of this Hon’ble. Tribunal within the
time frame préscribed by the Hon’ble Tribunal. But
instead of complyihg with the same they kept the matter
pending till date. The petitioners were under _the
bonafide belief that the respondents will comply with
the order dated 20.05.09. as per the rules. But though
more .than one year has passed respondents have not
complied with the éame..Finding'no other aiternative
left the petitioners files this petition praying for a

direction to the respondents to implement/comply with

the direction of this an’ble Tribunal in letter'and‘

o

sprit.
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7.

That this petition

interest of justice.

is

Under the circumstances explained
above the petitioners humbly ptay
before this Hon’ble Tribunal that
This Hon’ble Tribunal will be
pleased to direct the respondents
to comply with the order dated
20.05.09 passed by this Hon’ble
Tribunal in O.A.No 311/2007 (Shri
Ganesh Chandra Boro & Others v.
Union Of India & Others) in its
letter and sprit and/or pass any
other order/orders as this Hon’ble

Tribunal deem fit and proper.

AND for this the petitioner shall ever pray.

G e~ S - oy



" VERIFICATION

I,Shri Ganesh'Chandra‘Boroh Son ofLate Rajani Boro, aged
about 41 vyears, presently working as the -Tecnnician' Gr-I

SSE/POH/Ldmding, N.F. Rallway that I am the petltloner No 1

' in thls executlon petltlon and as such I am fully conversant'

'w1th the facts and c1rcumstances of the case and Iis

competent to sign this . verification . and If,have- béen‘

authdfised- by ' the’ other petitioners to _$ign" this

verlflcatlon on: theitr behalf. Accordingly I do hereby verlfy

_'that the statements made in Paras 1 to 7 of this petltlon

- are. true to my knowledge, and I. ]nave -not suppressed. any

materlal facts

And I.sign tnis-verificatien on this ... . fth day

S ST SO 4 o Guwahati.

Place : ' Slgnature



ANNEXURE.or 2 ceeens

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No. 311/2007.

Data? of Order : This the 20th Day of May, 2 900@

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR N. D. DAYAL, ADMINISTRATIVE MEMBER

1.

2]
oy

3,

All the apphcénts are working in the office of the

Shri Ganesh Chandra Boro
Technician Gr. |

Shri Ganesh Bazbaruah,
Technician Gr IT]

Shri Gauri Kanta Goswami
Technician Gr.I1

- Shri Manoranjan Deka,

Shri Narianjan Talukdar
Technician Gr.I1I

. Shri Rajendra Sonowal

Motor Driver
Shri Dharjya Ram Nath
Technician Gr.I1I

 Shri Krishna Pada Ishore, MWM Gr 111

Shri saifuddin Ahmmed
Technician Gr.1

Shri Ananta Kr. Bhattacharjee
MWM Gr.11 ‘
Shri Prabhat Kalita
Technician Gr.I

“Shri Indrajit Medhi

Technician Gr.IT
Shri Subal Medhi
Technician Gr.II

SSE/C&W/POH/Lumding, N.F. Rallway

. Dist..Nagaon, Assam

o Pm 78‘?447

o

L B} Advocaﬁe Mr B S Baswmatary

-~

- ,Versus-

_ Union of India -
~ represented by the Secretary to the -

Govt. of India, Ministry of Railways,

'le Bhaw an, New Delhi- 110001

'. The Chmrman lew ay Board,
:Rail Bhawan, New Delhi-110001.

\

dhpr ¥ i ﬁr
Comal AdH M‘* s acTn u

4_.-..

‘f*'i

;? Guwahati Bench -
Yo T RG]

awa YIRS s @l -

......... Applicants

CERTIFIED T2 7¢ Tz copy.

'ADVOCATE -




i, The General Manager (Personnel)

- Q-

2

The Director Establishment,
Raiiway Board, Rail Bhawan,
New Delhi-110001.

N.F Railway, Maligaon,
Guwahati-781011.

B The Divisional Railway Manager (Personnel)

N F Railway. Lumding Division, : :
Lumding-782447. ‘

The Divisional Mechanical Engineer (Con) , !

1y

JAN 205

0

‘%&"ﬁﬁ@*‘

e

iy e Triouna ' - / 1811C
P @;ggfﬁg%w N Railway, Lumding 782447,
Tl
[ ' 7. 1. The Divisional Railway Manager, ‘

N F Railway. Rangia Division,
Rangia-781304.

The Divisional Finance Manager,
N.F Railway. Rangia Division,

- Guwahati Bench

Sy

Wy

z Py Advocate Miss Bharati Devi.

- foriginal jobs with no future career prospects.

, i
- Rangia-781354. ‘ veeeree ..Responc\ients

ORDER (ORAL)

N.D.DAYAL

Mr B.S.Basumatary, learned counsel for the applicant has taken

us through the documents annexed to the O.A and contended that the

applicants who were initially surplus personnel, thOugH_ absorbed

against live posts’ as per memo dated 98.4.1999 (Annexure-3) have
|

been suffering for want of adequate future prospects both in terms of

pay scales in hierarchy as well as in the absence of ﬂromotional

avenves. As such even though they may not have been elig'il?le in terms

of Circular at Annexure-4, some of those who are working with them

have been granted transfer with bottom seniority under Katihar

~ Division as per Annexure-7. But the applicants are continuing in their

e



sk o

/ applicants have been enjoying proinotional benefits of higher pay scale
; from time to time and the relief claimed by them in this O.A is not
justified because they were not surplus but have already been absorbed

in “live posts”.

It is seen that the applicants have also prayed for any other relief
“deemed fit by the Tribunal. Learned counse) for the applicants submits
:at‘ this stage t.hat; the Respondents should consider their future in .
éervice and if they make any request on the lires of the officials who

. L€
were adjusted as per Annexure-7 for transfer “subject to relevant
conditions, then their cases should also be considered. Learned counsel

for the Respondents submits that they would consider thewr

representation, if any, in the normal course. We therefore, dispose of

this application by leaving it open to the applicants to prefer a
———
representation in this regard as considered necessary by them in

- accordance with the rules and orders within a period of two months.
The respondents shall consider the same and communicate the decision
taken to the applicants within one month thereafter. No costs.

CoEel, o L A , Sd/-V1ce-Cha.1rman

w. ' CoL ' .- Sd/-Member{A) -

T [ . " C . ! ° .. .

"’- o . . .

. l. e . e e s s, 3 _(p”:‘m“m N o E i A

R , ' eu}“’?—{l et e -

T o gete of /‘m‘ testinn ¢ : . :
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I matuon which copy Brerdy” 3-5' et

. g Bate e whes cony AL 38 e LY
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RETEES . e ZELL : :
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LTl , B @ 4. T G shail Dench ' "ER“HED T“‘ T“'*"’C‘GPY.
s B ‘ : R L Guwahati-3.
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To
_:;Q‘ The General Manager (Personnel),
VT ' N.T. Railway, Maligaon,
Guwahati 731011

{ Through proper channei )

Sub: Representation Divisional transfer in any

Ny © trade/cadre with bottorn seniority basis commensurate with
academic qualification and other qualifications.

Name of the Division opted to be transferred:- RA/y/t4f9-/"“—‘2/A”J)5/ K@
Ref: Order dated 20.05.2009 passed by the Central Administrative
Tribunal ‘Guwahati Bench Guwahati in 0.A.N0.311/2007.(Shri
Ganesh Chandra Boro & 12 others-Vs-The Union of India &
others). |
Sir,

-With reference to the above subject, | have the honour to state
the foilowing for favour of your kind concideration and passing
appropriate orders as directed by the Hon’ble Central

Administrative Tribunal, Guwahati Bench, Guwahati in
4 0.A.N0.311/2007.(Shri Ganesh Chandra Boro & 12 others-Vs-The
Union of india & others). '
A copy of the apresaid
order dated 20.05.2009
is annexed here with
marked as ANNEXURE — |

(a'—\:‘\

Ly
=2

\5,,/_./\‘ hereto.
{9 ORI .
t C 'i\'k\l,_m%éu contd. 2
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other similarly situated persons working in the POR/Lumding, N.F. -
Railway after having been declared surplus from the Fire Wing of
R.P.F being h"ighly aggrieved on non consideration and non
“¢onsideration of their representations for permanent absorbment in
ministerial cadre on the bottom seniority basis on the basis of
‘option invitéd by the General Manager, N.F. Railway, Maligaon
Guwahati for posting in the departments of Rangia Division vide his
letter No. E/Misc/217(0)pt.xi Dated 07/10.01.2005.

4

A copy of the aprés aid

S | letter dated 07/10.01.2005.

e S is annexed herewith and
T masked as ANNEXURE-2
o ' ‘ hereof.
That the Hon’ble Central Administrative Tribunal Guwahati
Bench, taking up the matter for hearing consider all-aspect of the
‘matter heard, lfé_arned counsels at both the parties at length. Thereafter

the aforesaid C?gntral Administrative Tribunal was pleased to dispose of

the matter with'the direction that the Hon’ble Tribunal left open to the
applicants to pfi”éfer a representation in this regard as considered
necessary by them in accordance with the rules & orders within a
period of two months. The resporidents shall consider the same &
“communicate the decision taken to the applicants within one month
thereafter. It is pertinent to mention here that the Hon’ble Tribunal on
the basis of submission made by the counsel of the Railway observed
that the consideration of the represéntation of the applicants by the

Contd.3




Railway shall be taken on the basis of letter dated 25/04/2007 bearing,

its E/283/1/LM/POH issued by Mr. P.K. Das, APQ/PC/LMG for Divisional
Railway Managu (P) N.F. Railway, Lumding (Annexure-7 to the O.A. No.

311/2007) in respect of transfer from LMG PCH to ROH/NJP or in any

| Department 1t NJP under Katihar Division of N.F. Railway of Shri

Monojit Pal Shri Tarun Sur, Shri Kinoo Panna & Shri Sonam Lama.

- : A copy of the aforesaid letter
'} » ’ dated 25/04/2007 is annexed
here with a maked as

: Annexure -3 hereto.

That |t is further stated here that we the applicants in the aforesaid
original apphcatmn ‘had passed HSLC Examination and some had passed
HS course and acquire Dlp\oma/Cemflcate in Basic Computer Training
© course and as such they are illigible to be reguiarised even in the
m:mstersal cadre commensurate wnth their academic qualification as
~ well as other qualifications. Be it also stated that they have no

DbjECUOH to accept the bottom seniority while adjusting them
- regularmnp their sérvices in the concerned cadre giving them similar -
and equal opportumty to prosper in their service career like-other

similar incumbents of the dept.

: _ Under the backdrop and narrated above facts &
circumstances it is most respectfully prayed that your Honour would
g:aaousiy be pleased to consider this representation and would be
pleased to pass appropriate orders transferring me from LMG POH to
either Rangla Railway Division or other Railway Division absorbing in
Jvailable vacancies of the Ministerial Cadre on the basis of bottom
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of other ‘ncumbents more
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vith academic anc
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